
Lis
t for

fu
rth

er

co
ns

id
er

at
io

n on
 

27
.07

.20
23

*"
 

res
po

ns
e, 

if
 

any
, 

be
for

e the nex
t 

dat
e. 

and
co

mp
lia

nc
e. Cop
y of

 
the

rep
ort may also

be
 

fur
nis

he
d to

 
the

alle
ged

 

vio
lat

ors
 for

the
ir

PDF
.

(D
ist

ric
t 

M
ag

ist
rat

e, 

Ga
uta

m 

Bu
ddh

a 

Na
gar

 will
 be

 
nod

al 

age
ncy

 for
co

ord
ina

tio
n 

pre
fer

ab
ly 

in
 

the 
form

 of
 

sea
rch

ab
le 

PD
F/O

CR
 

Su
pp

ort
 

PDF and not in
 

the form
 of

 
Ima

ge 

to
 

file an
 

act
ion

 

tak
en 

rep
ort

 

wit
hin

 two 

mo
nth

s by
 

e-m
ail 

at
 

ju
di

cia
l-n

gt
@

go
v.

in
 Na

gar
 to

 
look into the

ma
tter

 and take

rem
ed

ial

act
ion

,

fol
low

ing
 due

pro
ces

s of
 

law and

Au
tho

rit
ies

, 

Sta
te PCB and

Ex
ecu

tiv
e 

En
gin

ee
r, 

Irr
iga

tio
n 

De
pa

rtm
en

t, 

Ga
uta

m

Bu
ddh

a

6 

No
ida

, 

Ga
uta

m 

Bu
dd

ha 

Na
gar

, 

Utt
ar 

Pra
des

h. Riv
ers

 at
 

Kh
ata

 No. 163
, 

Kh
asr

a Nos
. 

507
kh,

 652 and 673
, 

Vi
lla

ge

La
kh

na
wa

li, 

Gr
eat

errem
ov

ing
 

un
au

th
or

ize
d 

co
ns

tru
cti

on
 

ove
r the 

floo
d

pla
in zon
e of

 
Ya

mu
na and 

Hi
nd

an 

Gr
iev

an
ce

 in
 

this
 

ap
pli

ca
tio
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ag
ain

st

fai
lur
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the 

sta
tut
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au
tho
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ies

 in
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to
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Sri 

K
aushalendra 

Nath 

Singh,

learned

counsel
for 
the 

respondent 

authority 

subm
its

that 

against
the 

im
pugned 

order, 
the 

petitioner 

has 

alternative 

rem
edy

of filling

appeal

before

the 

Chairm
an

under
the 

New 

O
khala 

Industrial 

D
evelopm

ent 

Authority 

(B
uilding 

&
 

Regulation) 

Act, 

2010. 

He 

further 

states 

that 
in case 

any appeal 
is filed, 
it will 
be 

decided 

expeditiously 

and 
no 

coercive 

action 

will 
be 

takenuntil 
the 

appeal 
is decided. 

A
ccordingly, 

the 

instant

petition
is disposed 
of by providing 
that 
in 

case 
anyappeal

is 

filed 

w
ithin 

tw
o

weeks

from
 

today,

the

sam
e

w
ill

be 

decided
by 

thecom
petent

authority

within 

next 

four 

we�ks 

and

until 

the

appeal 
is decided, 
no 
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coercive 

action 

shall 
be 

taken

against
the 

petitioner 
in

 

pursuance 
of the 

im
pugned

order. 

The 

petitioner 

will 

not

raise 

any

further

construction 
on 
the 

spot.
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163, 

IHVT 

HAT- 

5074,

652 
q 673 
h 

idg 
| 

Sri

Kaushalendra 

Nath

Singh, 

learued 

counsel 
for

the 

respondent 

authority 

subm
its 

that against 
the 

im
pugned

order,
the

petitioner 
has 

alternative 

remedy 
of filling

appeal

before
the Chairman

under
the 

New 

Okhala 

Industriai 

Development 

Authority 

(Building 
&

 

Regulation) 

Act, 
2010. He further

states

that 
in case

any

appeal
is filed, 
it will 
be 

decided

expeditiously 
and
no coercive 

action 

will 
be 

taken 

until Accordingly, 
the

instant

petition
is dispsed 
of by 

providing 
that 
in case 

any

appeal 
is 

filed 

within 

two 

weeks 

from
 

today, 
the 

sare 

\will 
be 

decided
by 

the 

com
petent 

authority 

within next 

four 

weeks 

and 

until
the 

appeal 
is 

decided,
no 

coercive 

action 

shall 
be taken 

against 
the 

the 

appeal 
is decided. 

petitioner 
in 

pursuance 
of 

the 

im
pugned 

order. 

The 

petitioner 

will 

not 

raise

any 

further 

construction 
on 

the

spot..."
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Grievance 
in 

this 

application 
is against

failure
of 

the 

statutory 

authorities 
in rem

oving

unauthorized 

construction 

over 
the 

flood 

plain 

zone 
of Y

am
una 

and 

H
indan 

R
ivers 

at 

Khata 

No. 

163, 

K
hasra 

nos. 

507kh, 

652 

and 

673, 

V
illage

Lakhnaw
ali, 

Greater

Noida,

Gautam

Buddha 

N
agar, 

Uttar 

Pradesh. 

Case 

set 

out 
in

 

the 

application 
is 

that 

there 

are 

m
ore 

than 

250 

constructions 
in 

the 

above 

Flood

Plain

Zone,

including 
the 

construction 
in

 

question

and 

though

representation 
has 

been 

m
ade 

to the 

authorities,

the 

sam
e 

are 

not 

being 

rem
oved. 

The 

applicant 

has 

referred
to

 

earlier 

order 
of 

the Tribunal
on 
the

subiect

dated

20.05.2013 
in 

A
pplication 

No. 

89/2013. 

Akash 

V
ashishtha 

&
 

Anr, 
vs. Union

of 

India
&

 

Ors., 

and 

reports

dated

05.07.2022, 

27.07.2022 

and 

17.10.2022 
of 

SD
M

 

Sadar, 

Gautam

Buddha

N
agar,

dated

11.10.2022 
of 

Irrigation 

D
epartm

ent 

and 

dated 

07.10.2022 
by 

G
reater

Noida 

Industrial 

Developm
ent 

Authority. 

2 

In 

view
 

of above, 
we 

consider 
it necessary 
to direct

D
istrict

M
agistrate 

and

C
om

m
issioner 

of Police,

Gautam

Buddha

N
agar,

Noida

and

Greater 

Noida 

A
uthorities, 

State 

PCB

and

Executive 

Engineer, 

Irrigation 

D
epartm

ent, 

Gautam
 

Buddha 

Nagar 
to 

look 

into 
the

m
atter 

and

take

rem
edial

action, 

follow
ing 

due

process 
of 

law

and
to 

file
an 

action 

taken 

report 

w
ithin 

tw
o

m
onths 

by 

e-m
ail 

at judicial-ngt 

@
gov.in 

preferably 
in 

the 

form
 

of 

searchable 

PD
F/ 

OCR 

Support 

PD
F 

and 

not 
in 

the form
 

of Im
age 

PDF. 

D
istrict 

M
agistrate, 

Gautam
 

Buddha 

Nagar 

will 
be 

nodal 

agency 

for coordination 

and 

com
pliance. 

Copy 
of the 

report

may 

also 
be 

furnished 
to 
the 

alleged

violators 
for their 

response, 
if any, 

before 
the 

next 

date. 

3 

List 
for 

further

consideration 
on 

27.07.2023. 

12223 (Ku 
SiNGH)SMWe(o NoIDA 
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BHR 

G
rievance 

in 

this 

application 
is 

against

failure
of 

the 

statutory 

authorities 
in rem

oving 

unauthorized 

construction 

over 

the 

flood

plain

zone 
of Y

am
una 

and H
indan 

Rivers 
at Khata 

No. 

163, 

K
hasra 

Nos. 

507kh, 

652 

and 

673, 

V
illage

Lakhnaw
ali, 

Greater 

N
oida, 

G
autam

 

B
uddha 

N
agar, 

Uttar 

Pradesh. 

In 

view
of 

above,

we 

consider 
it necessary 

to
 

direct 

D
istrict

M
agistrate 

and

C
om

m
issioner 

of 

Police, 

Gautam
 

B
uddha 

N
agar, 

N
oida 

and 

G
reater

Noida

Authorities, 

State

PCB

and 

Executive 

Engineer, 

Irigation 

Departm
ent, 

Gautam

Buddha

N
agar

to 

look

into

the 

m
atter

and 

take 

rem
edial 

action, 

follow
ing 

due

process 
of 

law

and
to 

file
an 

action 

taken 

report 

w
ithin 

tw
o

m
onths

by 

e-m
ail 

at judicial-ngt@
gov.in 

preferably 
in 
the 

form
 

of searchable 

PD
F/0C

R

Support

PDF and 
not 
in 
the 

form
 

of Im
age

PD
F.

(D
istrict 

M
agistrate, 

G
autam

B
uddha

Nagar

will

163 

gHRT 

HO 

5074, 

652
q 673 
HT Y

R
I
I

faHTT 

g
T

 

e
G

 

f
T

 

GIT 

be 

nodal

agency
for 

coordination 

and

com
pliance. 

Copy
of 
the 

report

may 

also 
be furnished 

to 
the 

alleged 

violators 
for 

their

response, 
if any, 

before 
the 

next 

date.List
for 

further

consideration 
on 

27.07.2023" 

204



4aH
O

 

458/O
viT

oto-66/2023 

f
i
c
 

19.07.2023 

G
g

u
g

 

f�I 

f 

5
2

2
/L

-1
6

7
/2

0
2

3
 

f
ic

p
 

17.07.2023 

Gyci 

chIft 

t
,
 

À
 

Joorg

GIT 

fH
y 

rT
| 

3
T

H
 

IfH
 

fic
p

 

15.02.2023 

fbH
urcpctfsÈ 

07 feT 

Sri

K
aushalendra 

Nath

Singh,

learned

counsel

for 

the 

respondent 

authority 

subm
its

that 

against

the 

im
pugned 

order, 

the petitioner 

has 

YIfRr
fa 

alternative 

rem
edy

of filling

appeal

before

the 

Chairm
an 

under 

the 

New 

05.05.2023 
f TR 
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Okhala 

Industrial 

D
evelopm

ent 

A
uthority 

(B
uilding 

&
 

Regulation) 

Act,

2010. 

He 

further

states

that 
in 

case 

any 

appeal
is 

filed, 
it will 
be 

decided

expeditiously 

and
no 

coercive 

action 

will 
be 

taken 

until 
the 

appeal
is 

decided.

A
ccordingly, 

the instant

petition
is disposed 
of by 

providing 

that 
in case 

any 

appeal
is 

filed 

w
ithin 

tw
o 

w
eeks 

from
 

today, 

the 

sam
e 

w
ill 

be decided
by 

the 

com
petent 

authority 

w
ithin 

next 

four 

weeks 

and 

until 

the 

appeal 
is 

decided, 
no 

coercive 

action 

shall 
be 

taken 

against 
the 

petitioner 
in pursuance 

of the 

im
pugned

order.

The 

petitioner 

will 

not 

raise 

any 

further 

construction 
on 

the

spot. 
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Sri

Kaushalendra 

Nath

Singh,

learned

counsel

for

the 

respondent 

authority 

subm
its

that 

against
the

im
pugned

order,

the 

petitioner 

has

alternative 

rem
edy

of 

filling 

appeal 

before 

the 

Chairm
an

under

the 

New 

O
khala

Industrial 

Developm
ent 

A
uthority 

(Building 
&

 

Regulation) 

Act, 

2010. 
He 

further 

states 

that 
in case 

any

appeal
is filed,
it wiH 
be 

decided 

expeditiously 
and 
no 

coercive 

action 

wil1 be Accordingly, 
the 

instant 

petition 
is disposed
of by providing 
that
in case 

any 

appeal
is filed

within

tw
o 

w
eeks

from
 

today,

the

sam
e

will
be 

decided
by the 

com
petent 

authority 

within 

next 

four 

weeks 
and 

until 

the 

appeal
is decided, 
no 

275/2023

(1.A
.

N
o. 

269/2023

H
T

 

HTR 

4TH 

Y
0to 

ee 
yd 

3
)
 

taken
until
the

appeal
is decided. 

coercive 

action 

shall 
be 

taken 

against 
the 

petitioner 
in 

pursuance 
of the 

im
pugned

order.

The 

petitioner 

will 
not 

raise 

any 

further

construction 
on 
the 

spot.
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(R
aje

nd
ra 

Ku
ma

r-V
, J.) 

(M
ano

j 

Ku
ma

r 

Gu
pta

, J.) 

Ma
nojO

rd
er

Da
te 

:-
 

5.
5.

20
23

fu
rth

er
 

co
ns

tru
ct

io
n on

 
the 

sp
ot.

 

im
pu

gn
ed

ord
er. The 

pe
tit

io
ne

r will not 

rai
se any tak

en 

ag
ain

st the 

pe
tit

io
ne

r in
 

pu
rs

ua
nc

e of
 

the 

the 

ap
pe

al 

is
 

de
cid

ed
, no

 

co
er

civ
e
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tio

n

sha
ll be
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m

pe
ten

t 

au
th

or
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wi
thi

n 

nex
t 

fou
r 

we
ek

s and un
til we

eks from
 

tod
ay

, the 

sam
e will be

 
de

cid
ed

by
 

the 

pro
vid

ing
 

tha
t in

 
cas

e any 

ap
pe

al is
 

file
d 

wi
thi

n two 

Ac
co

rd
ing

ly,
 the 

ins
tan

t

pe
tit

ion

is
 

di
sp

os
ed

 of
 

by
 

will be
 

tak
en

 

un
til the 

ap
pe

al 

is
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ci

de
d.

will
 be

 
de

cid
ed
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pe

di
tio
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ly and no

 
co

er
civ

e
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tio

n

H
e 

fu
rth

er
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tes tha
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cas
e any

ap
pe

al 

is
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din
g 

&
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) Act
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the New 

Ok
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t 
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No. 03 

Mahesh Kumar 

BEFORE THE NATIONAL GREEN TRIBUNALPRINCIPAL BENCH, NEW DELHI 

State of Uttar Pradesh & Ors. 

Original Application No. 275/2023 
(L.A. No. 269/2023) 

Date of hearing: 20.04.2023 

Appicant: 

1. 

Versus

CORAM: HON'BLE MR. JUSTCE ADARSH KUMAR GOEL, CHARPRSON 
AON'BLE MR. JUSTICE SUDHR AGARWAL, JUDICLAL MEMEER
HONBLE MR. JUSTICE ARUN KUMAR TYAGI,JUDICIAL MB2R 
HON'BLE DR. A. SENTHL VEL, BXPERT MEMBER 
HORBLE DR. AFROZ AHMAD, EXPERT MEMB)R

Mr. Satyabeer Singh, Advocate

Court No. l 

ORDER 

Applicant 

Respondent(s) 

Grievance in this application is against failure of the statutory 

authorities in reraoving unauthorized construction over the flood plain 

zone of Yamuna and Hindan Rivers at Khata No. 163, Khasra nos. 507kh,
652 and 673, Village Lakhnawali, Greater Noida, Gautam Buddha Nagar, 
Uttar Pradesh. 

Case set out in the application is that there are more than 250 

construcions in the above Flood Plain Zone, including the construction in 

4/GHion and though representation has been madeto the authorities, the 

not being remored. The applicant has referred to earlier order of 

the Tribunal on the subject dated 20.05.2013 in Application No. 89/ 2013,
Akash Vashishtha & Anr. us. Union of ndia & Ors., and reports dated
95.07.2022, 27.07.2022 and 17.10.2022 of SDM Sadar, Gautam Buddha 
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N
acar, 

dnted 

11.10.2022 
of 

Irrigation 

D
epartm

ent 

and 

dated 

07.10.2022 

by 

Grenter

Noida

Industrinl 

D
evclopm

ent 

A
uthority. 

In
 

view 

of above,

we 

consider
it necassary 
to 

direct

D
iatrictM

agistrate 

and 

C
om

m
issioner 

of 

Police, 

G
nutaun 

B
uddha 

N
agar, 

N
aida 

and Greater

Noida

A
utthorities,

S�nte

PCB 

nnd 

Exccutive 

Engineer, 

Irigntion 

D
epartm

ent, 
G

autam
 

B
uddha 

N
agar 

(o 

look

into 

th
e

m
atter 

and 

3. 

List 
for 

No 

ground
is m

ade 
out 
for 

passing 
an 

interim

order
a
t 

this 

stage. 

I.A. No. 

269 
/ 2023 

will 

A
 

copy 
of this 

order 
be 

forw
arded 

to 

D
istrict 

M
agistrate 

and C
om

m
issioner 

of Police,

G
autam

B
uddha

N
agar,

N
oida

and 

G
reater

N
oidaA

uthorities, 

State

PCB 

and 

Executive 

Engineer, 

Irigation 

D
epartm

ent, 

G
autam

 

B
uddha 

N
agar 

by 

e-m
ail 

for 

com
pliance. 

The

applicant 

nay 

serve 
a sel 
of papers
on 

D
istrict 

M
agistrate 

and Com
m

issioner 
of Police,

G
autam

B
uddha

N
agar,

N
oida

and 

G
reater 

N
oda 

Authorities, 

State 

PCB 

and 

Executive 

Engineer, 

Irrigation 

D
epartm

ent, 

G
autam

Buddha

N
agar

and 
file 

affidavit 
of service 

w
ithin 

one 

w
eek. 

A
darsh

K
um

ar

Goel,
CP 

take rem
cdinl

nction,

follow
ing 

due 

proceos 
of Inw

 

and 
to 

filo 
an 

action 

taken report

w
ithin

tw
o 

m
onthe

by 

c-m
ail 

at judicinl-ngt@
Lov.in 

prelerably 
in the 

form
 

of searchable 

PD
R/ 

OCR 

Support 

PD
r 

and 
not 
in 
the 

form
 

of 

Im
agoPDF 

District 

M
agistrate, 

G
autam

 

Buddha 

Nagar 

will 
be nodal

agency
lor 

cO
ordination 

and 

com
pliance. 

Copy 
of the 

report

aay 

also 
be 

fum
ished 

to 

th
e 

alleged 

violators 
for 

their

response, 
if any, 

before 
the 

next 

date.

further
consideration 
on 

27.07.2023. stand 

disposed 
of accordingly. 
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Sudhir 
A

garw
al, 

JM
 

Arun 

Kumar 

Tyag, 
JM 

Dr. 
A. Senthil 
Vel, 
EM 

Dr. 

Afroz

Abmad,
EM

 

Original 

Application
No. 

275/2023

April
20, 
2023 (LA. 

No. 
269/2023)

S
N

 

212


